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MINISTRY OF RAILWAY

(Railway Board)
NUTIFICATION

New Delhi. the 7th June. 1990

,RAth \Y ACCIDENF (CDMPENSATION) RULES,
«

1990 -

(18.12. 552 (E).-In exercise ofthe powers conferred by
section129 of the Railways Act, 1989 (24 of1989) read with
section 22 of the General Clauses Ac11897(10 of 1897) and in
supermssion of the Railway Accidents (Compensation) Rules,
1989 except in re spect of things done or omitted to be done
hetero such supersession, the Central Government hereby
makes the following rules namely 1—

'

PRELIMINARY
l

. Shorttitle and Commencement :~(1)The se rulesmay be
called the Railway Accidents (Campensation) Rules, 1990.

(2) They shallcomeinto [Dracon the date of commencement
of the Act.

2. Definitions : In these rules, unless the context other-
wise requircst~

('3 ‘accident" means on accident 0. the nature described
in suction l 24 ofthc Act"

(b) ‘Aut‘ nICfllls the Railways Act,19£9 (24 of 1989)‘
(3:) “Claims Tribunal” means the Railway Claims Tribunal
established under section 3 ofth; Railway Claim; Tribunal
Act. 1987 (54 or ]9l<7)'

(d) “Schedule" means the sehedulc to these rules; and
(u) Words and expressions used herein and not defined
in the Act shall have the meanings respectively assipmd to
them in the Act-

CLAIM FOR COM PENSATION
3‘ Arnaunl of Cnnpmsalion :—(I) The amount of com~

pensaiion payable in respect of death 0r injuries. shall be as
specified in the Schedule.

(-2) The amount of compensation payable for an injury
not specified in Part Her Part III'ofthe Schedule but whieh,in the Opinion 0ftltc Claims Tribunal is such as to deprive a

person of fill capacity to do any wok. shall be rupCcs two
lukhs.

(3) The amount Ut‘compensation payable in respect of anyinjury (other than an injury spzcified in the, Schedule 0r
rct'urrad to in Sub-z'ulc (2)rcsul!ingin pain and suflcring shall

mmwswm
3

be such as the Claims Tribunal may after tzking into consi—
deration medical etidrncn burnt: ofiiti Ciittmstfmt t: 01 the
Cilsc,dctcl’1niflc to be reasonable-

Provided that if more than one injury is caused by the same

aceidcntmompcnsationshallbe Payableinrespect ofcath such
injury" '

Provided further that the total compensation in rcspcct of
‘flll such injuries shall not exceed rupees forty thousand.

(4) Where compensation has been paid for any injuiywhich.
is less than the amount which would have been pgyzblc as

campengrttion if the injurcd person had dlrd and tilt prison
subsequently dies as a rcSult 0f the injury, a further compensa—tion cqufll to the difference between the emounl payable for
death and that already paid shall become payable.

(5) Compensation for loss. destruction or deterioration
ofgoods or animals shall be paid to suCh extent as the Claims
Tribunal may, in all the circ umstances of the ease,deleimine to
be reasonable.

4. Limit of compensation :—N0twithstanding anything
contained inrule 3, the total compemation peyzble under that
rule shallin no case exceed rupees two lakk in respeCt of any
oneperson.

SCHEDULE

(See Rule 3)

COMPENSATION PAYABLE FOR DEATH AND
INJURIES

Amount of

compensation
(in Rs.)

PART I

For death
2,00,000‘

PART H l

(I) For loss of both hands or amputation 2.00.000
at higher sites

(2) For 1083 of hand and a foot
2,00,000

(3) For double amputation through leg or 2,00,000
thigh Or amputationthroughleg orthigh
nnonc side and loss of Other foot.

(4) For loss Dfsight to such an extent I15 3,00,000
to rendcrlthlalmHnl unable to perl‘orin
any work for which eye sight is essential

(S) FOr very Set/arc facial disfigurement 2,00,000
(6) FOr absolute deafness

2,00,000

PART III
’

(1) For amputatiunthiough shoulder joint 1,80,000

(2) For amputation below shoulder with- 1,60,000
stump less than 8‘"from tip or acmmion

(3) For amputation from 8” from tip of 1.40.000
aCrOmiOntolcss than 4l/2”belowtip
ofolccranon

(4) For loss or a hand Or the thumb and 1,20,000
{our fingers of one hand Or amputation
from 41/2" below space tip of oiecranon

(5) For loss ofthumh
60,000

(6) For loss of thumb and its metacarpal 80,000
boner
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ffOurl‘fignei's ofone hand
'

e» .1;
I

ufthrec fingers of one hand

(10) Forms; of tcfm‘na lph’lla nx of thumb

(illiF'): am; nation 35 hwth Feetresulzingin

_

cud bearing sttmips
I

(in‘ Fatamprfativnth‘oughbathfeetpflo--
ximul to the meta: rsophalangcalji‘int

(13) Forloss'ofalltbes of b)th feet through

the m2tatarsu-phala ngeal mm

(14) For loss of all toes of both feet proxi—

y'u'ulto the proximalinterphalangeal

joint.

(15) For loss oiall toes of bath feet distal to

1
the proximalinter-Phelengealjoint.

(16) For amnutation at hip

(17) For amPutation below hip with stUmp

not exceeding 5” in length measured
'

from hip of greattrench-anter.

(18) For amputation bélow hip with stump

exceeding 5" inlength measured from

tip ot‘greattrenchanter but not beyond

middle thigh.

(19) For 1m31"'i‘i0:1 balow middle thigh to

31/2'
’

below knee

(20) Farampltatian bilow knife witk stump

exceeding 3 1/2" but not exceeding 5”

(21) Fracture ofSpine with Paraplegia

1.00.000

60,000

40,000

40,000

130,000

'

1.60.000

- $0.000

60,000

40,000

‘

1,80,000

1.60.000

1,40000

1,20.000

1.00.000

1.00.000

(22)

(23)

(24)

(25)

“(25)

(27)

(28)

(29)

(30)

(31)

(32)
_

(33)

(34)

For amputation below knee with stump

exceeding 5”

For 1055 of one eye without complica—
tions the other being notmal

Foramputation of one foot l’cbultinE in

end-bearing-

For amputation through one foot pro-

ximalto theCmetatarso—phalaugcztljoint

Fracture ofSpine withom paraplcgfa

For loss of vision of one eye without

complications of disfigurement of eye

ball, the other being notmal

For 1055 ofall toes of one {out through

the metatarso~phelangealjoim
-

Fracture of Hip-joint

Fracture of Major Bone Femur Tibia

Bothlimbs

Fracture of Major Bone Humerus

Radius Bothlimbs
‘

Fracture ofPelvis not involving joint

Fracture of Major BODE Femur Tibia

One limb

Fracture of Major Bane Humerus

Radius Ulna One limb

80,000

80,000

60.000

60,000

60.C00

60,000

40 ,000

40,000

40.000

30.000

20,000

20,000

16,000
’
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